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(d) if so, in what manner Government
propose to get the seized cargoes released
at the earliest ; and

(e) in view of the failure of Government
to obtain release so far, whether govern-
meat will now decide to declare the goods
as lost property and sec that the claims
of the owners are settled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). An abstract of claims compiled by the
Custodian of enemy property from the
claim applications received by him upto
31-3-67 from Indian Nationals is laid on
the Table of the House which totals to
Rs. 101-26 crores. [Placed in Library See
No. LT-1916/67).

The Government of Pakistan have been
releasing only the °‘Aid’ and ‘Naturally
insured’ cargoes since the Tashkent Agree-
ment. Cargoes worth about Rs. 70-14
lakhs have so far reached India on release
from Pakistan.

(©) it is not possible to give any definite
information about the comdition of the
cargoes still in their possession as our
Missions in Pakistan have no access to the
places where the cargoes are lying.

(d) and (e). In accordance with an agree-
ment made by us with the UK. Under-
writers Association, the various insurance
companies are mekingefforts to get the avail-
able goods released and are settling claims
of the importers for the goods which have
been irretrievably lost.

SALE OF CARS BY MPs.

3466. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state :

(a) the number and names of Members
of Lok Sabba and Rajya Sabha, who sold
or transferred their cars within the pro-
hibitory period of two years, with the makes
of these cars ;

(b) the amount for which the transaction
is supposed to have been done in each case
and the nature and particulars of the docu-
monts by which these transfers were
effected ; and
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(c) the steps taken by Government aga-
inst the Members as well as against the
purchasers and the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). A statement is laid on the Table of the
House [Placed in Library See No. LT-
1918/67).
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